
 299  «=  Paperg  taid

 SHR]  ATAL  BIHARI  VAIPAYEE:
 द. क  stage  a  walk-out  in  protest.

 ht  सथ  लिये  प्रत्यक्ष  महोदय,
 मैं  वाक  आउट  कर  रहा  हुं  t

 अध्यक्ष  महोदय  :  अच्छा  जी

 Shri  Atal  Bihari  Vajpayee  and
 some  other  hon.  Members  thea  left
 the  House.

 44.33  hrs.

 PAPERS  LAID  ON  THE  TABLE

 NOTIFICATIONS  UNDER  ALL  INDIA
 Services  Act,  95i

 THE  MINISTER  OF  STATE  IN
 THE  MIN'STRY  OF  HOME  AFF-
 AIRS,  DEPARTMENT  OF  PERSON-
 NEL  AND  ADMINISTRATIVE  RE-
 FORMS  AND  DEPARTMENT  OF
 PARLIAMENTARY  AFFAIRS  (SHRI
 OM  MEHTA):  I  beg  to  lay  on  the
 Table  a  copy  each  of  the  following
 Notifications  (Hindi  and  English  ver-
 sions)  under  sub-section  (2)  of  sec-
 tion  3  of  the  All  India  Services  Act,
 95i:—

 (i)  The  Indian  Administrative
 Service  (Fixation  of  Cadre
 Strength)  Twenty-fourth  Am-
 endment  Regulations,  2974,
 published  in  Notificatinn  No.
 G.S.R.  289  in  Gazette  of  India
 dated  the  7th  Decernber,  1974,

 {ii)  The  Indian  Administrative
 Service  (Pay)  Twenty-third
 Amendment  Rules,  1974,  pub-
 lished  in  Notification  No.
 GSR.  3300  in  Gazette  of
 India  dated  the  7th  Decem-
 ber,  1974,  [Placed  in  Library.
 See  No.  LT-8827/74].
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 Auprt  Report  or  WorkInGc  or  CocHIn
 REFINERIES  Lip.,  973  AND  NOTIFICA~

 TION  UNDER  Customs  Act,  962

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 PRANAB  KUMAR  MUKHERJEE):  |
 beg  to  lay  on  the  Table:—

 l.  A  copy  of  the  Report  (Hindi
 and  English  versions)  of  the
 Comptroller  and  Auditor  Ge-
 neral  of  India  for  the  year
 973—Union  Government
 (Commercial)  —Part  Iv—
 Appraisal  of  the  Working  of
 the  Cochin  Refineries  Limit-
 ed,  under  article  5()  of  the
 Constitution.  [Placed  in  Li-
 brary.  See  No.  LT-8828/74}.

 2.  A  copy  of  Notification  Nu.
 G.S.R.  69  (E),  (Hindi  and
 English  versions)  published  .n
 Gazette  of  India  dated  tne
 l7th  December,  1974,  under
 section  359  of  the  Custom-
 Act,  1962,  together  with  an
 explanatory  memorandum.
 [Placed  wn  Library.  Sec  Nu.
 LT-8829/74].

 CoRRECTION  OF  ANSWER  TO  USQ  No
 4569,  parep  l6T=  DecemBrr,  974  re.
 Finpinc  0७  U.P.  Lanp  Rerorms  Com-
 MITTEE,  GUJARAT  AGRICULTURAL  PRo-
 DUCE  MarRKETs  (AMNDT.)  Rutrs,  I974

 AND  NOTIFICATIONS  UNDER  GUJARAT
 PancnayarT  Act,  96i

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  AGRICULTURE  AND
 IRRIGATION  (SHRI  PRABHUDAS
 PATEL):  On  behalf  of  Shri  Anna-
 svheb  P,  Shinde,  I  ‘ay  on  the  Table--

 l,  A  statement  correcting  the  ie-
 ply  given  on  the  I6th  Decem-
 ber,  974  to  Unstarred  Ques-
 tion  No.  4569  by  Shrj  Madhu
 Dandavate  regarding  ¥inding

 of  U.P.  Land  Reforms  Com-
 mittee  on  Violation  of  Land



 299  Papers  laid

 {Shri  Prabhudas  Patel)

 Ceiling  Laws.  [Placed  in
 Library.  See  No.  LT-8880/
 74).

 2,  Gi)  A  copy  of  the  Gujarat
 Agricultural  Produce  Mar-
 kets  (Amendment)  Rules,
 32974  (Hindi  and  English  ver-
 sions)  published  in  Notifica-
 tion  No.  GHKH-57-74-APM-
 073-2494-D,  in  Gujarat
 Government  Gazette  dated
 the  9th  May,  1974,  under  sub-
 section  (5)  of  section  59  of
 the  Gujarat  Agricultural
 Produce  Markets  Act  1963,
 read  with  clause  (c)  (ii)  of
 the  Proclamation  dated  the
 9th  February,  974  issued  bv
 the  President  in  relation  to
 the  State  of  Gujarat.

 (ii)  A  statement  (Hindi  and
 English  versions)  showing
 reasons  for  delay  in  laying
 the  above  Notification.  [Plac-
 ed  है 5  Library,  See  No.  LT-
 8831/74].

 3  (a)  A  copy  each  of  the  following
 Gujarat  Notification  under  sub-section
 (4)  of  section  323  of  the  Gujarat  Pan-
 chayat  Act,  1961,  read  with  clause
 (९)  (ii)  of  the  Proclamation  dated

 the  Sth  February,  974  issued  by  the
 President  in  relation  to  the  State  of
 ‘Sujarat:

 (i)  The  Gujarat  Panchayat  Ser-
 vice  (Casual  Leave  and  Spe-
 cial  Casual  Leave)  (Amend-
 ment)  Rules,  1974,  published
 in  Notification  No,  KP/23/PSR
 072|0526/TH,  in  Gujarat
 Government  Gazette  dated
 the  6th  February,  ‘1974,  to-
 gether  with  an  explanatory
 note,

 (ii)  The  Gujarat  Panchayat  Ser-
 vice  (Classification  and  Re-
 cruitment)  (Amendment)

 DECEMBER  20,  2974  है... ड  laid  goo

 Rules,  1974,  published  in  No-
 tification  No.  KP{i6  am  (PRR|
 1072/123|TH,  in  Gujarat  Gov-
 ernment  Gazette  dated  the
 6th  March,  974  together  with
 an  explanatory  note,

 (iii)  The  Baroda  District  Local
 Board  Pension  Fund  (Am-
 endment)  Rules,  1974,  pub-
 lished  in  Notification  No.  KP|
 89|PRR|067|630/TH,  in
 Gujarat  Government  Gazette
 dated  the  9th  August,  974
 together  with  an  explanatory
 note.

 (iv)  The  Gujarat  Panchayat  Ser-
 vice  (Classification  and  Re-
 cruitment)  (Amendment)
 Rules,  1974,  published  in  No-~
 tification  No.  KP|220/PRN{
 07|822|TH,  in  Gujarat  Gov-
 ernment  Gazette  dated  the
 llth  October,  974  with  an
 explanatory  note.

 (b)  Two  statements  (Hindi  and
 English  versions)  showing  reasons  for
 delay  in  laying  the  Notifications  men-
 tioned  at  (i)  and  (ii)  above.

 (c)  Four  statements  (Hindj  and
 English  versions)  explaining  the
 reasons  for  not  laying  the  Hindi  ver-
 sions  of  the  Notifications  [Placed  in
 Library.  See  No,  LT-8832/74].

 Cenrran  Sx  Boarn  (AMENDMENT
 Ruxzs,  974

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  INDUSTRY  AND
 CIVIL  SUPPLIES  (SHRI  ZIAUR
 RAHMAN  ANSARI):  I  beg  to  lav
 on  the  Table  a  copy  of  the  Central
 Silk  Board  (Amendment)  Rules,  1974,
 (Hindi  and  English  versions)  pub-
 lished  in  Notification  No.  G.8.R.  265
 in  Gazette  of  India  dated  the  2nd
 November,  974  under  sub-section  (3)
 of  section  8  of  the  Central  Silk

 Board  Act,  ‘1948,  [Placed  in  Library.
 See  No.  LT-8833/74}.


